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ORDER
Per Shamim Yahva (AM) :-

This appeal by the assessee is directed against the order of learned

CIT(A) dated 22.9.2015 pertaining to assessment year 2016-17.
2. Grounds of appeal read as under :

e The learned CIT(A) has erred in law and on the facts of the case in
denying the appeal in limine.

e The assessee craves leave to add, alter or amend the above ground of
appeal
3. At the outset in this case learned Counsel of the assessee submitted that
he shall be withdrawing the appeal. Learned Departmental Representative did

not have any objection to this proposition.



M/s. Kapoor Glass (India)

Pvt. Ltd.
4. Upon careful consideration, we have granted permission to withdraw the
appeal. Accordingly, this appeal is dismissed as withdrawn.
Pronounced in the open court on 20.7.2020
Sd/- Sd/-
(PAVANKUMAR GADALE) (SHAMIM YAHYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER
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